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HOME DEPARTMENT
NOTIFICATION
Shimla-2, the 24th April, 2025

No. Home-C (A)0(04)/3/2023 (E-165908).—The Governor, Himachal Pradesh, in exercise
of the powers conferred upon him in Para 29.01 of Chapter XXIX of H.P. Prison Manual, 2021 is
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pleased to constitute a Board of Visitors (Official and Non-official) for the various Jails (at District
and Sub-divisional levels) in Himachal Pradesh, as under :—

OFFICIAL VISITORS
SIL. Detail of Official Members Designated as
No.

1. | The District Judge at District level or the Sub-Divisional Chairman
Judicial Magistrate exercising Jurisdiction at Sub-Division
level.

2. | The District Magistrate at District level or Sub-Divisional Member
Officer at Sub-Divisional level.

3. | District Superintendent of Police of concerned district Member
The Chief Medical Officer of the Health Department at the Member
District level or the Sub-Divisional Medical Officer
(Block Medical Officer) at Sub-Division level.

5. | The Executive Engineer, PWD at the District level or Member
Assistant Engineer, PWD at Sub-Divisional level.

6. | The District Education Officer dealing with literacy Member
programmes.

District Social Welfare Officer Member

8. | District Agricultural Officer Member
District Industrial Officer Member

NON-OFFICIAL VISITORS/ MEMBERS OF DISTRICT/ SUB-DIVISION LEVEL

Sl Name of Name & Particulars of Non-official Members Name of Jail for
No. District which appointed as
Non-official
Member

Sh. Sunil Kumar s/o Sh. Dila Ram, r/o Village | Model Central Jail,
Bhawana, P.O. Jubberhatti, Tehsil & District Shimla. | Kanda, District
94592-29339. Shimla, H.P.

1. Shimla Sh. Promod Gupta, r/o House No. 6/3, Chhota | District Jail, Shimla
Shimla, Near HDFC Bank, Shimla, Himachal | (Kaithu) District
Pradesh. 88948-42948. Shimla, H.P.

Sh. Dilbag Singh s/o Late Sh. Shiri Singh, /o V.P.O. | Lala Lajpat Rai,
Shamirpur, Chakwan, Tehsil & District Kangra, H.P. | District & Open Air
88949-72654. Correctional Home
Dharamshala,
District Kangra, H.P.
2. | Kangra Sh. Naresh Bharwal s/o Sh. Chenku Ram, r/o Uper | Sub - Jail, Nurpur,
Sakoh, Ward No. 08, P.O. Dharamshala, Tehsil | District Kangra, H.P.
Dharamshala, District Kangra, Himachal Pradesh.
86290-97996.

Smt. Anjay Kumari w/o Sh. Raj Kumar Chaudhary, | District Jail Mandi,
3. | Mandi r/o Village Daundhi, P.O. Nagchala, Tehsil Balh, | District Mandi.
District Mandi, Himachal Pradesh.
82194-89510, 94186-32669.




oS, feArad Uew, 25 3iie, 2025 /05 d9RE, 1947 1325
1. Sh. Vijender Pal s/o Sh. Joginder Pal, Village | District Jail Kullu,
Devdhar, P.O. Neoli, Tehsil & District Kullu, | District Kullu.
4. | Kullu Himachal Pradesh, 98164-10051.
2. Sh. Beer Singh, Zila Parishad, Kullu District Jail Kullu,
98160-57657. District Kullu.
1. Advocate Amar Chand Negi, Member TAC,
Village Rang, Near HPPWD Workshop
Reckongpeo, Tehsil Kalpa, District Kinnaur,
. Himachal Pradesh 98056-11787. Sub - Jail, Kalpa,
5. | Kinnaur 2. Sh. Hitesh Negi, Member Zila Parishad, V.P.O. | District Kinnaur,
Purvani, Tehsil Kalpa, District Kinnaur, | H.P.
Himachal Pradesh, 98165-80001.
1. Sh. Aman Sethi s/o Sh. Surinder Sethi, r/o | District Jail, Solan
House No. 10-A, Phase-2, Housing Board | District Solan
Colony, Solan, Himachal Pradesh,
98160-23500.
6. | Solan 2. Sh. Amrinder Singh Bhinder s/o Sh. Joginder | Sub - Jail Nalagarh
Singh Bhinder, Ward No. 7, Nalagarh, | (Kishanpura)
Himachal Pradesh. District Solan.
1. Sh. Sanjeev Kumar s/o Kanwar Sher Bahadur | District Jail, Una at
Singh, r/o Village Bangarh, P.O. Jakhera, | Bangarh, District
Tehsil & District Una, Himachal Pradesh, | Una, H.P.
7. | Una 98163-76965.
2. Sh. Sham Lal s/o Sh. Roshan Lal, r/o V.P.O. | District Jail, Una at
Dehlan, Ward No. 9, Lower Dehlan, District | Bangarh, District
Una, Himachal Pradesh, 93180-66055. Una, H.P.
1. Sh. Shyam Sharma s/o Sh. Nikka Ram, r/o | District and Open
Village Tikkri, Post Office & Tehsil | Air Jail Bilaspur,
Ghumarwin, District Bilaspur, Himachal | District Bilaspur.
Pradesh.
8. | Bilaspur 70181-97723. ' . ' i
2. Smt. Nirmla Devi (Rajput), r/o Village Mandi | District and Open
Manwa, P.O. Kothipura, Tehsil Sadar, District | Air Jail Bilaspur,
Bilaspur, Himachal Pradesh (Pradhan GP | District Bilaspur
Nauni). 98163-44832.
1. Sh. Narinder Singh Tomar s/o Sh. Panch Ram, | Model Central Jail,
r/o LIG-9, Housing Board Colony, Nahan, | Nahan, District
District Sirmaur, Himachal Pradesh, Sirmaur
70184-89996.
9. | Sirmaur 2. Sh. Rakesh Kumar Gard s/o Late Sh. Surender | Model Central Jail,
Nath, r/o 1888/07, Gunnu Ghat, Nahan, District | Nahan, District
Sirmaur, Himachal Pradesh. 82195-56930. Sirmaur.
1. Sh. Kapil Bhushan Advocate, District Court | District Jail Chamba,
Chamba, H.P. Enrolment No. HIM/406/2010, | District Chamba
r/o Village Dholti, P.O. Sarol, Tehsil & District
Chamba, Himachal Pradesh.
98171-89997, 70185-20501.
10. | Chamba 2. Sh. Abhishek Katoch Advocate, District Court | District Jail Chamba,

Chamba, Practising at District Court Chamba
since last 12 years, r/o Village Bhadram, P.O.

District Chamba.
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Rajpura, Tehsil & District Chamba, Himachal
Pradesh, 98170-83337.

The term of the Non-Official Members of Board of Visitors will be of two years from the
date of publication of this notification in the Rajpatra (e-Gazette), Himachal Pradesh.

The Board of Visitors (Official and Non-Official) shall perform their duties and
responsibilities as per the provisions contained in the Chapter-XXIX of Himachal Pradesh Prison
Manual 2021.

By order,

Sd/-
(ONKAR CHAND SHARMA),
Additional Chief Secretary (Home).

UERELI

RBreir—2, 24 I, 2025

& [E—H(@) 2—2/2017—Sidol.—BH€d US¥ b ISJUTd, ARd & AiduE b
T 309 b U §NT USd AR BT TANT &xd gY, foArad U<l dld ¥ar ImanT &
WREE W, BAEd UeY & 8 MR & SRETR Fowie Ud guRee da] W g drey,
Ju—dl & Ug & (U 59 ARG & Heli= Suee— P & JAR 9ol 3R U= a9 g
g, aregfa—

1. ¥ 9 iR uRw—(1) =7 Wl @ dfera T, fReea usw T o,
BRIATR ST Ud GURIHS HaTY, IR dre], Ju—Al, 9l 3R U= 779, 2025 2 |

(2) ¥ Frm ISuA (3—TTo1e), f3Hrerd Ueer H USRI fby S @ IR 9§ 9gcd 8 |

2. fRE9 &k Sgkaai—() 9 favmr @1 st @@= a9 @)
2—4 / 94—TNIE, 24—04—2002 §RI R f2AEel Uqw HRAR fO9FT, J&= arer -1 &
(BRTSTUfa) weil Ud Wr=fa 198 2002 &1 YaggRT AR far Siram 2 |

(2) WG U FRAT & 8 gU oI, SWaa Iu—1H (1) & el 59 bR Ry Al
@ fF @ TS B MY, 9 a1 sRaE 34 e @ e At w5 § @ 18 wwEh
ST |

TSI g,

FXARIRT / —
EiePR = ),
faRed qr= |fa (TT8) |
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SUTI— "5

ferae gawr T8 fuTT, FRATR fFARened T4 guRcie a8 § 97 a1e,
qu—dt & 98 & forg wit oiR gt fm

1. U HIH G deX

2. TR @ §E 86 (foard)

3. gffewor : Po—A

4. qOIAM > (i) Frafd gl (TeenRan) & forg aa=H:

“ferad ew RIfde warg (§ea 99W) M, 2022 @ IR U @ CIsH Whd
(TR & ATT el \ U—AfeaT BT oldel (WR)—06 |”

(i) wfder wR FRged FHaRal & foy Suafesi | ar] 78

5. U "G’ T AT "SI ¢ AT U

6. ¥l ol & forq ey ey el

7. W Wl fBY ST arel fRrEl & g s g A ok e S
(@) Sfvyard reamd: o, e

(@) 9B SfEdIy: oF] T8l

A it oy oW arel afdal & forg, R omyg ok A sEan deia et
aﬁmﬁmg‘ﬁﬁmﬂé‘r

IR : AN TRl
NIEEC RIS R
9. uRJe o @, I P B AN 2

10. 9ol ¥ ugfa, wdf @ef erft ar o=fd/ Jdoevsic/ mAERT gRT iR faf=
ygfadl §RT WX O el Uel &1 fereradn : oid faerd u=ifa gINT |

11. WY/ ADrSi / RIFGRYT §RT A4l 1 <20 # 9 AR (@) R w=fa/
Jpvsi< / WIAERRYT fHar S |

are}l ¥ I 9 yeR @ WY gRi—

(@) arsi # 9§ @1 10 99 &1 FRMT Farerd a1 Is H B TS AR dedf Jan, A
®Ig B @I, 90 Ffcrerd |
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(@) ars}i ¥ 9 Far 03 99 &1 Fafid darera & a1 I # @ TS o aR aged i,

i BIg 81 I, SUEH “@” H W g W & JJAR HRE 3 YRR 31Tex
RE aTel AT}l H | 10 Ul |

g & fog FefeiRad 10 favg &1 Wil [veR ang, fvar Simgem—

UM, ORI, JIGRT, <M, Uredl, ©ol, dradl, | &vfl (@) ITER
Jmedr IR i

{ [ [

IR Bl JAh T4 fd7g © a8 AR SYT:
(1) R U & WAeE $ (oY IS HHART B, SIS /I /00 &3l 3R

RS /AT &3 H Ug (TSN B VA & H g WA DI SUS B JeTHI,
BH F BH b BIAGI b Aal BT 81

WR<] I8 SR b Sudad s (1) S HHANAl B ,
faffar & fore uig a¥ &) a7 SHW B B |qAT A9 & BT | qAM wih a9y @y a8

I UIHRT @ AWl § AR T8 8 |

Ry I8 SR Al b 99 ARSI / SHaR Bl R SeIi /g4 /3Ry el
IR I /IO &5 H BH W HH TS HId ddb Adl T8 @ 8, b A
HI (@) # FIT IRSAT & ATAR WAFIRT fBar S |

TERI-L—STH WRgd (1) @ WA & (U S /S /3R &3 3R
T /UM &3l H "SRG A, UG JAaegdhdis /Jiaear & & d ad g4,
ATIROTAT (9 a9 BT @ a1 U &3 # J9rh @ S99 HF afy rfud gnfl |

TREHR— [L—STdd s (1) & FAod & fog Sy /39 85 7 gaR 3 8-

1.

2.

3.

Rrem amera vg |ifa
T e &1 Ut 3R YREAR Su—Hqvsd

TG IU—ATSA BT el FAR &

7t RMer @1 IMYR Tediel BT U=sg d- WRIE1, GAIR, SRarell 3R U™ gEd
HTLATTE |

fOTelT doc] ®T Uvsg dI ORI

HATST STl & IO SI—HUSH BT T8 ATl &
e fo=R

R RTer H, SU—dsdd $ARS & Ploars 3R BRI USaR g, NIHISl dedle
& TATS—TAMT 3R AR YeaR g iR RIeg T8died &7 Hiel Ud UedR g |

UL el H, HRART T8l BT ITATA—aTST USaR i, diell ! Iu—adgdidd &
ST RO, ASIF, B9 gre, o7, anfl, |AMS 3R WM, YedR I, &%
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dedld & SIRATS, §ee, UHH, die, odoll, I, HAN, Ryee—9sar, s,
FIVER 3R W<g UCdR T, AN dedid & UKo, BIeuR, AMTTe, ATd—ais],
IR /TS 3R ol F97% geaR g 3R ok dediial &l dedrel Uedr Jqd |

TR STFR WRgdh(1) & JAe @ oy R /I &5 779 TR | 8-

(i) SU—wvsd /TEdId AT F 20 fharier & aRY § W & T A

(il) T g AR fSel e | 15 fhaHier &l R § o & T I
S8l & U 9 a1 Iuael T8 § SR 3 fharier ¥ e @ Ugd I
SN TS B

(iil) SR ®1, S/ JaF BT &9 H AQ G997 U 8 TR AT T8 AR &F D
AT T 20 fherdier o aRfr & WiaR &1 &= |

I 9=fd & 9 99l 3 9 R Ffd Fygfad 9 9d a=Re(dvs) 9 § 6l 1T
TR ded war, afs i &, 34 mi § genfafkd Jarera & fog, 59 od @
e UHfa @ forw omr W Ooolr Sy, %Wﬂﬁ(ﬁﬁw)uaﬁﬁa—q’é

Ffaa / ur=ifa, 9ot ok U= Feml @& Sudl & JgER 99 @ Sfd
UfohdT &I UM & 9gaTq & T ol ¢

() R B9 9 AWl § ROH DS BT Al FRRE (UIVd) Us H YT R
HATHTe (e AR WR Bl T3 Har |fed, ST Frafdd ar/ Fgfad & agavor |
B) & MR W IPaa Fiae Il & SR TR By S &1 urF &1 S
2, 981 W aR© T AT Iu-—au Jait /U /e H fdaR fhy oH &

U FHS SUA 3R foaR ovd 999 wfass Aafdd 9 $uR g SITe:

%

TGO WD & Jd DTS UGHRI AT & oIy 31aTa T8l |qHST QT / FH98l
TG | Afs IR 3aTa Afdd qayd AfFew & S TurddTd B A & TRTE GIRA dall § 9l
g3 8 R /52 feAifdesse o Bikiel R (RS9 i da=del 39 feara e
A9 S AR Bedl, 1972 & FRIA—3 & SUa=l & =aiid 9al fhar a1 & iR dee=
Rgar W Ry v B a1 RN vea—dafdais (R9dem offe de=dier 39 € fRemae uewr
SHIPbe AfdRIST) wodl, 1985 & IH—3 & SUG= & 3id wal fbar T & 3R dgeie
ENRRIRS IR R CR IR

(i) 3T UPR WRIER & 9 AWal ¥ W Us W FEWa FYea 9§ yg 9wRe
@Y®) Ug W B TS NMaR ded a1, IfT B &, Adrhrd » forw o # ool
STe, Afe agd FRgfad /o, SRa 999 @ geeEnq &R 9l iR U=t Ml &
Ul & ATAR DI Tg off:

W] P TS ded HAT BT MO H A B IR ARGV S Holkawy IRERS
g srRafdd = |
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12. afe faurfia 9=fa /e miiexo |fafa fReme & O SHa S-ar -

(@) fowrig ge=fa afifa—
ST {6 IHI—9 IR WRGR gRT Tf3d dl STl
(@) fourig wmiieR |l - arg T8

13. ol =1 ¥ R IRReIfE § A yewr e [T ST ¥ IR fHar S
ST fafr gwy smufer @

14, ¥l Wit @ forg aifard e ;- Ay T8

15. 1 Wl g oM 9ol @fdaal & fog siffard eler : oy T8

16. IARET : a1 § FYfda, f2Arae Ueel AR R THI—9HI TR AJgfad Sl /
IR S Sl /3 fUws i iR I Yad & Afddl & oy Har H SIReAT @I qrad
SR {6y T e & e B8R |

17. ot oer : oy e

18. TS o=y @ @fd : ST8T Vo0 WRAGR & IJg T BT b TAT HRAT aed AT
JHE &, g8 a8, dRul &I foRgd & IfafeiRad oxd iR RAmad Uewr e War AT
P IRMY W, S gRT, 39 ol & fo Suswr (Suasn) &7 foll o o afaq (afaaa) &
I AT UG (IS @t drdd, R @R i |

SUTEE G

JAMAAT & FARIRY HH A 10 FfaRd U=l dIel H PG arex @ 9 W U 8q
fora—

1. IEAL— Gre} h T8 03 99 & JaT gUl FR ol B, 39 UG @ forg urE
B |

2. AFGAT HT JERIRY HHA-HRETR TR H SRR 39 aret &l 10 yfoerd wr=ifa
B ¥ UG R TER B S, S SR, GAS], SAFER S &
gfer Idor, SR AR 9fera™ @l vraer ¥ fIfed ™Ry dar Us™ dRd H
W P gfafed &xd © | 39 W FEgaR AR f&ar smem—

(i) Sfad IR FuRkl BT @, IR BT AHAT AT U S SIRGH H STAAds
ORISR I FREAR AR H Yol &1 788 xR,

(ii) fH= o 1 @1 Reafd § STl 9 AT 991Y @ IR FISd B o I
ERIMCICIEIP

(iii) ST & 3fex AT &R il WY TSl & SR dfedl & A B Add 3iR
JAABIRAT BT TN H I A B oIy




o193, fRHTeeT Qe 25 I, 2025 /05 d9IRE, 1947 1331
(iv) W' @ 918 fhedl DT BT gde;

(V) TSR R R WA § SqT SuARHT; iR

(vi) foel o SR /P & foly ST 9189 Ud UQ¥ &1 Ufssr gd A 9o H
SNERIEISEEIRS I Co

3. RymiRe o fafy—surgad /oiar erefleres U=t g afed 8 W ot oiferes & <
AEIMQId / FET-RId HRATR Ud JURIHSG HaQ, fZAEE Uael & doil | RUic &1 fdgetyor
SWRIE M 2 & AR HSIMQwd / Hel-RIeTd dRETR Ud JoRIGS 9aiy, fBared gaer gR
T STQT | 9 uiierd Ui drer & I Afd o Sugadar & ATl W 3ifaW TR Bg
e foarfa o= afafa & a\er war s |

4, I HRAT—IQ Afdd favaraard & wrd # S grr Srr @ ar Wt <G8 @ ol
AHA T | TR TR & oG, Hravdgel Afkpaan iR dxd & Iuer a1 g
3T MERT S STl fINTT /TSl &l §GATH BT & |

[Authoritative English text of this department notification No. Home-C(B)2-2/2017-Jails, dated 24-
04-2025 as required under article 348(3) of the Constitution of India].

HOME DEPARTMENT
NOTIFICATION

Shimla-2, the 24th April, 2025

No. Home-C(B) 2-2/2017-Jails.—In exercise of the powers conferred by proviso to Article
309 of the Constitution of India, the Governor, Himachal Pradesh, in consultation with the
Himachal Pradesh Public Services Commission, is pleased to make the Recruitment and Promotion
rules for the post of Head Warder, Group-C, in the Department of Home, Directorate of Prisons and
Correctional Services, Himachal Pradesh as per Annexure “A” attached to this Notification,
namely:—

1. Short title and commencement.—(1) These Rules may be called the Himachal
Pradesh, Home Department, Directorate of Prisons and Correctional Services, Head Warder,
Group-C, Recruitment and Promotion Rules, 2025.

(2) These rules shall come into force from the date of their publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

2. Repeal and savings.—(1) The Himachal Pradesh Prisons Department, Head Warder,
(Class-III Non-Gazetted) Recruitment and Promotion Rules 2002 notified vide this department’s
notification No. Home-B(B)2-4/94, dated 24-04-2002 are hereby repealed.



1332 ST, feATeeT U<er, 25 I1¥d, 2025 /05 d9IRG, 1947

(2) Notwithstanding such repeal, any appointment made or anything done or any action
taken under the rules so repealed under sub rule (1) supra shall be deems to have been validly
made, done or taken under these rules.

By order,

Sd/-
(ONKAR CHAND SHARMA).
Additional Chief Secretary (Home).

Annexure-“A”

RECRUIMENT AND PROMOTION RULES FOR THE POST OF HEAD WARDER,
(GROUP-C), IN THE DEPARTMENT OF HOME, THE DIRECTORATE OF
PRISONS & CORRECTIONAL SERVICES, HIMACHAL PRADESH

1. Name of the Post : Head Warder

2. Number of Post (s) : 86 (Eighty Six)

3. Classification : Group-C

4. Scale of pay . (i) Pay Level for regular incumbent(s):

“Level-06 of the pay matrix attached with time scale of the post, as per H.P. Civil Services
(Revised Pay) Rules, 2022”.

(i) Emoluments for contract employee(s): Not Applicable

5. Whether “Selection” post or “Non-Selection” Post : Non-Selection

6. Age for direct recruitment : Not applicable

7. Minimum Educational and other qualifications required for direct recruit (s):
(a) Essential Qualification (s) : Not applicable
(b) Desirable Qualification (s) : Not applicable

8. Whether age and educational qualification(s) prescribed for direct recruit(s) will
apply in the case of the promote (s). Age: Not applicable.

Educational Qualification (s) :  Not applicable
9. Period of probation, if any : Not applicable
10. Method(s) of recruitment, whether by direct recruitment or by promotion/

secondment/ transfer and the percentage of post(s) to be filled in by various methods: 100%
By promotion.
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11. In case of recruitment by promotion/secondment/ transfer, grade(s) from which
promotion/ secondment /transfer is to be made : By promotion from amongst the Warders in the
following manner:—

(a) 90% from amongst the Warders with ten years regular service or regular combined

with continuous adhoc service, if any, in the grade.

(b) 10% from amongst the Warders with three years regular service or regular combined

with continuous adhoc service, if any, in the grade who possess merit of exceptional
orders as per scheme laid down in Annexure-‘B’

For the purpose of promotion following 10 point recruitment roster shall apply:—

1,2,3,4,5,6,7,8 & 9 Category (a) above

10

Category (b) above

The roster shall rotate after every 10th point.

(I) Provided that for the purpose of promotion every employee shall have to serve atleast

one term in the Tribal/Difficult/Hard areas and remote/rural areas subject to adequate
number of post(s) available in such areas:

Provided further that the proviso (I) supra shall not be applicable in the case of those
employees who have five years or less service, left for superannuation except
posting/transfer in remote/rural area. However, this condition of five years shall not be
applicable in cases of promotion:

Provided further that Officers/Officials who have not served atleast one tenure in
Tribal /Difficult /Hard areas and remote /rural areas shall be transferred to such area
strictly in accordance with his/her seniority in the respective cadre.

Explanation I.—For the purpose of proviso (I) supra the “term” in Tribal/Difficult/Hard areas and
remote/rural areas shall mean normally three years or less period of posting in such areas keeping
in view the administrative exigencies/convenience.

Explanation II.—For the purpose of proviso (I) supra the Tribe/Difficult Areas shall be as

under:—

1.

2.

District Lahaul & Spiti
Pangi and Bharmour Sub Division of Chamba District
Dodra Kawar Area of Rohru Sub Division

Pandrah Bis Pargana, Munish Darkali and Gram Panchayat Kashpat of Rampur Tehsil
of District Shimla.

Pandrah Bis Pargana of Kullu District
Bara Bhangal Areas of Baijnath Sub Division of Kangra District

District Kinnaur
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8. Kathwar and Korga Patwar Circles of Kamrau Sub Tehsil, Bhaladh Bhalona and
Sangna Patwar Circles of Renukaji Tehsil and Kota Pab Patwar Circle of Shillai
Tehsil, in Sirmour District.

9. Khanyol-Bagra Patwar Circle of Karsog Tehsil, Gada-Gussaini, Mathyani, Ghanyar,
Thachi, Baggi, Somgad and Kholanal of Bali-Chowki Sub Tehsil, Jharwar, Kutgarh,
Graman, Devgarh, Trailla, Ropa, Kathog, Silh-Badhwani, Hastpur Ghamrehar and
Bhatehar Patwar Circle of Padhar Tehsil, Chiuni, Kalipar, Mangarh, Thach-Bagra,
North Magru and South Magru Patwar Circles of Thunag Tehsil and Batwara Patwar
Circle of Sunder Nagar Tehsil in Mandi District.

Examination III: For the purpose (I) supra the Remote/Rural Areas shall be as under :—
(1) All stations beyond the radius of 20 Kms. from Sub Division/Tehsil headquarters

(i) All stations beyond the radius of 15 Kms. form State Headquarters and District head
quarters where bus service is not available and on foot journey is more than 3 (three)
Kms.

(iil) Home town or area adjoining to area of home town within the radius of 20 Kms. of the
employee regardless of its category.

(IT) In all cases of promotion, the continuous adhoc service rendered in the feeder post, if
any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these Rules for promotion subject to the condition that the adhoc
appointment/promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provision of R & P Rules.

(1) Provided that in all cases where a junior person becomes eligible for consideration by
virtue of his total length of service (including the service rendered on adhoc basis
followed by regular service/appointment) in the feeder post in view of the provisions
referred to above, all persons senior to him in the respective category/post/cadre shall
be deemed to be eligible for consideration and placed above the junior person in the
field of consideration;

Provided that all incumbents to be considered for promotion shall possess the
minimum qualifying service of at least three years or that prescribed in the
Recruitment & Promotion Rules for the post, whichever is less:

Provided further that where a person becomes ineligible to be considered for
promotion on account of the requirements of the preceding proviso, the person(s)
junior to him shall also be deemed to be in-eligible for consideration for such
promotion.

Explanation.—The last proviso shall not render the junior incumbents ineligible for consideration
for promotion if the senior ineligible persons happened to be ex-servicemen recruited under the
provisions of Rule-3 of Demobilized Armed Forces Personnel (Reservation of Services in
Himachal State Non-Technical Services) Rules, 1972 and having been given the benefit of
Seniority thereunder or recruited under the provisions of Rule-3 of Ex-Servicemen (Reservation of
Vacancies in the Himachal Pradesh Technical Service) Rules, 1985 and having been given the
benefit of seniority thereunder.
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(1) Similarly, in all cases of confirmation, continuous adhoc service rendered on the feeder
post, if any, prior to the regular appointment against such posts shall be taken into
account towards the length of service, if the adhoc appointment/promotion had been
made after proper selection and in accordance with the provision of the Recruitment &
Promotion rules:

Provided that inter-se-seniority as a result of confirmation after taking into account,
adhoc service rendered, shall remain unchanged.

12. If a Departmental Promotion/ Confirmation Committee exists, what is its
composition; (a) Departmental Promotion Committee:

As may be constituted by the Government from time to time
(b) Departmental Confirmation Committee: Not applicable

13. Circumstances under which the Himachal Pradesh Public Service Commission
(H.P.P.S.C.) is to be consulted in making recruitment: As required under the Law.

14. Essential requirement for a direct recruitment: Not applicable
15. Selection for appointment to the post by direct recruitment: Not applicable

16. Reservation : The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/other
categories of persons issued by the Himachal Pradesh Government from time to time.

17. Departmental Examination : Not applicable

18. Power to Relax : Where the State Government is of the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the Himachal Pradesh Public Service Commission relax any of the provision (s) of these Rules with
respect to any class or category of person (s) or posts.

Annexure-“B”

Rules for promotion to the post of Head Warder on merit of Exceptional order for 10%
promotion quota:—

1. Eligibility.—All Warder Staff who have rendered 03 years of service shall be eligible
for this promotion.

2. Exceptional order of Merit.—The promotion to the promotional quota of 10% of
Warders engaged in Prison administration, who distinguish themselves in rendering
exceptional service marked by efficiency, devotion to duty, integrity, loyalty, sense of
discipline and spirit of sacrifice will be considered as under:—

(i) Saving life and property, preventing crime or helping the Police arresting the
criminals at the risk of their lives;
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(i) Showing outstanding ability in organizing and maintaining discipline in the Jails
in the event of any riot,

(i) For outstanding ability in preventing escape of prisoners and rescuing the officials
during any disturbance in or outside the jail;

(iv) Apprehending a prisoner after escape;
(v) Outstanding achievements in sports at National level; and

(vi) For any other work/duty which may be considered commendable in enhancing the
prestige and name of the organization and the Pradesh;

3. Method of recommendation.—The Deputy Commissioner/ Superintendent Jail will
send such recommendation on occurrence with full justification to the Director
General/Inspector General of Prisons & Correctional Services, H.P. The report will be
analyzed by the Director General/Inspector General of Prisons & Correctional
Services, H.P. in the light of rule 2 above. In the event of suitability of the case of the
individual against 10% promotion quota, the case will be put before the Department
Promotion Committee for final recommendations.

4. For-feitures.—The promotion is liable to be for-feited if the individual is found guilty

of an act of disloyalty, disobedience of serious nature, cowardice inaction, and neglect
of duty or any other conduct which brings the Jail Department/Pradesh into disrepute.

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Ashok Kumar aged 31 years s/o Sh. Uttam Chand, r/o VPO Nadhiar, Tehsil
Jhandutta, District Bilaspur, (H.P.) Pin-174 030.

2. Smt. Shilpa aged 22 years d/o Sh. Rikhu Ram, r/o H. No.-443, Ward No..-1, P.O. Anu,
Tehsil & District Hamirpur (H.P.)Pin-177 005 “Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Ashok Kumar s/o Smt. Shilpa have filed an application u/s 5 of Special Marriages Act,
1954 alongwith supporting affidavits and documents before the Court of undersigned in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
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before this court on or before 02-05-2025. In case no objection is received by 02-05-2025 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 03-04-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division, Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Ravi Kumar s/o Sh. Rakesh Kumar, r/o Vill. Burnar, P.O. Khagal, Tehsil &
District Hamirpur H.P.

2. Smt. Priti Kumari d/o Sh. Bal Krishan, r/o H. No.-93, Guron Colony, Machhiwara
Khas, P.O. Machhiwara, District Ludhiana, Punjab-141 115. “Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Ravi Kumar and Smt. Priti Kumari have filed an application u/s 15 & 16 of Special
Marriages Act, 1954 alongwith affidavits and supporting documents before the Court of
undersigned stating therein that their marriage ceremony has been performed on 07-02-2025, at
Village Burnar, P.O. Khagal, Tehsil & District Hamirpur (H.P.) according to Hindu rites and
customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
before this court on or before 06-05-2025. In case no objection is received by 06-05-2025 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 03-04-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division, Hamirpur (H.P.).
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In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Ajay Sharma s/o Sh. Kishan Chand, r/o Vill. Bassi, P.O. Bhoranj, Tehsil Bhoranj,
District Hamirpur, H.P. at present residing at c/o the House of Ajay Dogra, Ward No.-8, House
No.-131, Naya Nagar, Tehsil & District Hamirpur, H.P.

2. Smt. Varsha Sharma d/o Sh. Krishan Kant, r/o Village Kakkar, P.O. Chanruhi, Tehsil
Bhoranj, District Hamirpur, H.P. “Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Ajay Sharma and Smt. Varsha Sharma have filed an application u/s 15 & 16 of Special
Marriages Act, 1954 alongwith affidavits and supporting documents before the Court of
undersigned stating therein that their marriage ceremony has been performed on 13-03-2025 at
Santoshi Mata Temple at Hamirpur, Tehsil & District Hamirpur (H.P.) according to Hindu rites and
customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
before this court on or before 22-05-2025. In case no objection is received by 22-05-2025 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 03-04-2025.
Seal. Sd/-

Marriage Officer-cam-SDM,
Sub-Division, Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Sandeep Kumar s/o Shri Kehar Singh, r/o Vill. Bag Chowki, P.O. Kuthera, Tehsil
& District Hamirpur, H.P.

2. Smt. Neha Kashyap d/o Sh. Uma Shankar, r/o House No.-F3/496A Sangam Vihar,
South Delhi-110 062. “Applicants.
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Versus

General Public

Subject.— Notice for Registration of Marriage.

Sh. Sandeep Kumar and Smt. Neha Kashyap have filed an application u/s 15 & 16 of
Special Marriages Act, 1954 alongwith affidavits and supporting documents before the Court of
undersigned stating therein that their marriage ceremony has been performed on 11-12-2024 at Maa
Jhaniari Devi Mandir Committee Village Jatehri, Tehsil & District Hamirpur (H.P.) according to
Hindu rites and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
before this court on or before 22-05-2025. In case no objection is received by 22-05-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 05-04-2025.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division, Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Madan Kumar aged 34 years s/o Sh. Rikhi Ram, r/o Vill. Dakera, P.O. Himmer,
Tehsil Bamson at Tauni Devi, District Hamirpur, (H.P.) Pin-177 025.

2. Smt. Anjali Kumari aged 20 years d/o Sh. Ram Viney, r/o Near Gyan Niketan Public
School Jasvir Colony Dhandari Khurd Ludhiana (Punjab)-141 014. “Applicant.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Madan Kumar and Smt. Anjali Kumari have filed an application u/s 5 of Special
Marriages Act, 1954 alongwith supporting affidavits and documents before the Court of
undersigned in which they have stated that they intend to solemnize their marriage within next
three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
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before this court on or before 14-05-2025. In case no objection is received by 14-05-2025 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 04-04-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,

Sub-Divisional, Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpu,r District Hamirpur (H.P.)

In the matter of :

1. Sh. Rajesh Kumar aged 43 years s/o Sh. Rishi Ram, r/o Vill. Tibbi, P.O. Kuthera,
Tehsil & District Hamirpur, H.P.

2. Smt. Meena Devi aged 36 years d/o Sh. Lekh Raj, r/o Village Dobar, P.O. Raipur,
Tehsil Bangana, District Una, H.P. “Applicant.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Rajesh Kumar and Smt. Meena Devi have filed an application u/s 5 of Special
Marriages Act, 1954 alongwith supporting affidavits and documents before the Court of
undersigned in which they have stated that they intend to solemnize their marriage within next
three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
before this court on or before 14-05-2025. In case no objection is received by 14-05-2025 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 04-04-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,

Sub-Division, Hamirpur (H.P.).
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1342 o193, fRHTeaet UQen, 25 31, 2025 /05 ARG, 1947
CEI

I ST o gnedt |

fawg—— a1l gRT 13(3) ST /g Uoiavel R |

TSI T QAT S A, WA fegH, SIHER SRAT A&l dedld deld, foTell
ARl Ud Wfd 7 UH 3Mded AY IUY-ud dfed (R o fafd tfﬁﬁw) District Registrar
(D&B)-cum-Chief Medical Officer, District L&S at Keylong & ®Riaid 95 H@l HFW-LSP/ST
(B&D) 2024/-2956-57 Dated 23-10-2024 @& #egq & 9 BT ®I U g3l & forad smafaar
THLATA AT T WU—uA Afed Fded a1 € & BT S &6 14—07—1971 Bl B3 8, W
forelt SRuer S 3™ demd & o IRRER | Tof 7 81 U 21 $9 919d 99d & dR W
BOWHAT M, IR TdT8l & lehdl &M, URAR IVER & ddhd 9 g [fbeqr Afar) ot
drEld e Rerd S gRT o A g - R g5 &1 U Ao 8, fod iiar &1 o=

fafer 14—07—1971 <9l e |

3 9 AICH & AegH W FIARIRI &l gofar Jiad fear Sirar 2 & afs e a1
grfeiar &1 S fAfr 14—07—1971 UM YIRIT RGN, T8I dRld WId & o IReR H g
PR H Plg SO /TARIST & d 98 39 7eTaid § fedid 05—05—2025 b IIATIaT I debleldd
BIRSR 3R 3TUAT TaRTST YT PR FHAT 2, ITIT BIOR 7 M B I H UHARHT HrIars! 31
¥ g ST wifeir @ o Y U darad eReT & o XOReR H Tol BRA B T UIRG
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- g |

3 STl gt |
v —— a1efie gRT 13(3) S99 /g USIaRoT a1 |

9 UP de AY 997 Afed (R o fafdr goiiexon) District Registrar (D&B)-cum-Chief




o193, fRHTeeT Qe 25 I, 2025 /05 d9IRE, 1947 1343

Medical Officer, District L&S at Keylong @ ®RITer = T HFW-LSP/ST (B&D) 2024/-3471-
72 Dated 04-12-2024 & AIH 9 9 BRI B U gl 2 fored mdfesr gur <dt =
U—uF Afed faed fbar 2 fb 1 9 faqid 03—04—1981 ®I AT 8, W (B HRUME
ST ITH YT @ ST JfOReR H ol 9 8 UTs & | 39 99d 99d @ AR UR Efohar &,
] ETEl & Bfehdl &M, Whdl WIfdT YA-ud 9 = e After) e aeia wfifd Rer
ST R o9 fAf g9 &1 IR U @) UfT Fore 7, Roraad wifdhar @1 s fafdr 03—04—1981
ERIEIERS

A 9 AICH & Aegd W FIARIRIT Bl gofRar Jid fear Sirar 2 & afs i o
e @1 S fAfr 03—04—1981 I U=d Hfelw, dedlal oeld, fiem oeie |ify & <
PR #§ T FA H B3 SOR /TR & A 98 9 3M&Tad H fadid 05—05—2025 TP
IATATH T qhIera BIOR SMHR AUAT Yool UL R Fhdl 2, AT TR 7 8 & JXa
UhdRBI BIRIATEl 3 H oy o) Uriehy &1 o= ffY I d=9mad qfefhm & o e #
TSl DR D AT UIRG BR AU OGN | $0eh SURT DIy YRSl 7 AT STRAT |

3T faATd 05—04—2024 BT AR TXER T AIER AT ST SIRI T 7ar|

AER | FARIRT / —
PRGN TUSIABRI, dedliel dald,
R7erm o vd |ifq, fRarad 9|

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Shishma Devi w/o Sh. Bala Ram, r/o Village Manjbelu, P.O. Surad, Tehsil Nankhari,
District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above-named applicant has submitted an application for correction of her
name from "SUSHMA" to "SHISHMA DEVTI" in the records of Aadhar Card and all other relevant
documents associated with applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to change of her name as SHISHMA DEVI w/o Bala Ram in place of
SUSHMA, they should appear before the undersigned on or before 02-05-2025 either personally or
through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be corrected accordingly.
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Issued today on 3rd day of April, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Meesa d/o Sh. Lotam Singh, r/o Village Gharoli, P.O. Nithar, Tehsil Nirmand, District
Kullu, H.P.

Through her Father
Shri Lotam Singh s/o Sh. Roop Lal, r/o Village Gharoli, P.O. Nithar Tehsil Nirmand,
District Kullu, H.P. .. Applicant.
Versus
General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above-named applicant has submitted an application for correction of his
daughter name from "LOTAM SINGH" to "MEESA" in the records of Aadhaar Card and all other
relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to change of name of his daughter of applicant from MEESA d/o Sh. Lotam
Singh in place of LOTAM SINGH d/o Sh. Lotam Singh, they should appear before the
undersigned on or before 03-05-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be recorded accordingly.

Issued today on 4th day of April, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

David Verma s/o Sh. Harish Kumar, r/o Village Funja, P.O. Majhewli, Tehsil Rampur,
District Shimla, H.P.

Through his Father
Shri Harsih Kumar s/o Sh. Jani Ram, r/o Village Funja, P.O. Majhewli, Tehsil Rampur,
District Shimla, H.P. .. Applicant.
Versus
General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above-named applicant has submitted an application for correction of his son's
name from "DAVIL VERMA" to "DAVID VERMA" in the records of Aadhar Card and all other
relevant documents associated with applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to change their name as DAVID VERMA s/o Sh. Harish Kumar in place of
DAVIL VERMA s/o Sh. Harish Kumar they should appear before the undersigned on or before
03-05-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be recorded accordingly.

Issued today on 4th day of April, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Neelam alias Kamli Bibi d/o Chuda Ram at present w/o Sh. Dalvir Khan, r/o Village
Samod, P.O. Balhkwar, Tehsil Lad Bhadol, District Mandi, H.P. .. Applicant.

Versus

General Public .. Respondent.
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PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above-named applicant has submitted an application for correction of her
name from "NEELMA" to "NEELMA ALIAS KAMLI BIBI" in the records of the Gram Panchayat
Dhar-Gaura, Tehsil Rampur, Distt. Shimla and all other relevant documents associated with the
applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to change their name as NEELMA ALIAS KAMLI BIBI d/o Chuda Ram in
place of NEELMA d/o Chuda Ram they should appear before the undersigned on or before
03-05-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 4th day of April, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate Dodra Kawar, District Shimla, H.P.
In the matter of :

Km. Saneha d/o Shri Bhau Ram, Village Dodra, P.O. Dodra, Tehsil Dodra-Kawar, District
Shimla, H.P. . .Applicants.

Versus
General Public . .Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant Km. Saneha have made an application before me
regarding correction of her name as SANEHA in place of SANIYA in the records of "AADHAR"
Card and other relevant documents which is pertaining to Km. Saneha d/o Sh. Bhau Ram, Village
Dodra, P.O. Dodra, Tehsil Dodra-Kawar, Distt. Shimla, H.P.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to proposed correction of applicant name as Saneha in place of Saniya, they
should appear before the undersigned on or before 03-05-2025 either personally or through their
authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be recorded accordingly.
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Issued today on 3rd day of April, 2025 under my hand and seal of the Court.

Seal. Sd/-
Sub-Divisional Magistrate,
Dodra Kawar, District Shimla (H.P.).

Before Sh. Nishant Tomar, HPAS, the Sub-Divisional Magistrate Rampur Bushahr,
District Shimla, H.P.

SPEAKING ORDER

Subject.—Death registration u/s 13(3) of Birth & Death Registration Act, 1969 of
Smt. Mamta Kami.

WHEREAS, an application under Section 13(3) of the Births & Deaths Registration Act,
1969, has been submitted by Sh. Bhola Nath Oraon s/o Sh. Baguwa Oraon, Village Sakrauli, P.O.
Sisai, Police Station Sisai, District Gumla, Jharkhand State, seeking the registration of presumptive
death of his wife, Smt. Rupna Devi. Shri Bhola Nath Oraon husband of Rupna Devi praying that
his wife Rupna Devi, who has been missing since 1st August, 2024, following the cloudburst and
flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P. As a result,
Smt. Rupna Devi has been missing since then and the body of Rupna Devi has not been recovered
despite extensive search and rescue operation by the administration, police and NDRF. Therefore,
applicant has reasonable apprehension of death of his wife and has no hope of finding his wife alive
and he presumed that Smt. Rupna Devi may have perished in the disaster. The applicant prayed that
application may be accepted and necessary orders be passed to the concerned Birth & Death
Registrar-cum-Panchayat Secretary, for issuance of death certificate.

AND WHEREAS, in ex-parte evidence as per the circular No. F. No. 1/2/(Uttarakhand)/2011-
VS-CRS Dated 21-02-2021 local enquiry was conducted by the undersigned through Tehsildar
Rampur Bushahr, Detailed report of the field revenue officials (Patwari/Kanungo) and enquiry
made from the local people, taken on record, on corroborated the contents of the application that
Smt. Rupna Devi w/o Bhola Nath Oraon, who has been missing since 1st August, 2024, following
the cloudburst and flash floods in Village Sumej, Tehsil Rampur Bushahr, District Shimla, H.P.
This was further verified from the police report Rojnamcha No. 39 dated 01-08-2024, Police
Station Jhakri. Accordingly, the Local enquiry received from Secretary, Gram Panchayat Sarpara.
Tehsil Rampur, Distt. Shimla, H.P. corroborated that Smt. Rupna Devi w/o Sh. Bhola Nath Oraon,
Village Sakrauli, P.O. Sisai, District Gumla, Jharkhand State was permanent resident of above
address, which was washed away in the cloudburst and flash floods in Village Sumej, Tehsil
Rampur and that his body has not been recovered despite continues search and rescue operation
following cloudburst at Sumej on 01-08-2024 at Tehsil Rampur, District Shimla.

AND WHEREAS, the undersigned has gone through the instruction given by Government of
Himachal Pradesh vide file No. Rev. (DMC) (f)-2-5/2021-IRC received from Additional Secretary
(Rev-DM) to the Government of Himachal Pradesh to following the procedure adopted by
Government of India in case of Uttarakhand for registration of deaths in the devastating cloudburst
incident at Village Samej, Panchayat Sarpara, Sub-Division Rampur Bushahr, occurred on dated
Ist August, 2024. I have gone through the police record and concerned Patwari reports and local
enquiry conducted by the Tehsildar Rampur Bushahr. Hence, I am of the considered opinion the
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based on the record examined and meticulous enquiry conducted. I have come to the conclusion
that application deserves to be allowed as the same is based on facts. Hence, it is ordered that
Smt. Rupna Devi w/o Sh. Bhola Nath Oraon, Village Sakrauli, P.O. Sisai, District Gumla,
Jharkhand State is hereby granted provisional presumption of death on dated 04-04-2025. After the
proclamation of the speaking order, the file be presented on 03-05-2025 for final orders.

Announced on this 04th day of April, 2025

Seal. Sd/
Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla, H.P.

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Daivik Kaith s/o Sh. Ashok Kumar, r/o Village & P.O. Devnagr, Tehsil Rampur, District
Shimla, H.P.

Through his Mother
Smt Lalita w/o Sh. Ashok Kumar, r/o Village & P.O. Devnagr, Tehsil Rampur, District
Shimla, H.P. .. Applicants.
Versus
General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for correction of her son's
name from "DAVIL KAITH" to "DAIVIK KAITH" in the records of Aadhar Card and all other
relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to change their name as DAIVIK KAITH s/o Sh. Ashok Kumar in place of
DAVIL KAITH s/o Sh. Ashok Kumar they should appear before the undersigned on or before
06-05-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be recorded accordingly.

Issued today on 7th day of April, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Akhil Negi s/o Sh. Dinesh Kumar, r/o Village & P.O. Ghatu, Tehsil Nirmand, District
Kullu, H.P.

Through his Mother
Smt. Runa Devi w/o Sh. Dinesh Kumar, r/o Village & P.O. Ghatu, Tehsil Nirmand, District
Kullu, H.P. .. Applicants.
Versus
General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
son's name from "AKHILESH NEGI" to "AKHIL NEGI" in the records of Aadhar Card and all
other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to change their name as AKHIL NEGI s/o Sh. Dinesh Kumar in place of

AKHILESH NEGTI s/o Sh. Dinesh Kumar they should appear before the undersigned on or before
07-05-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be recorded accordingly.

Issued today on 8th day of April, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Anant Darhel s/o Sh. Rajesh Kumar, r/o Village Panehal, P.O. Lelan, Tehsil Nankhari,
District Shimla, H.P.

Through his Mother

Smt. Alka Devi w/o Sh. Rajesh Kumar, r/o Village Pamehal, P.O. Lelan, Tehsil Nankhari,
District Shimla, H.P. .. Applicants.
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Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for correction of her son
name from "ANNAT DADEL" to "ANANT DARHEL" in the records of Aadhar Card and all other
relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to change their name as ANANT DARHEL s/o Sh. Rajesh Kumar in place of
ANNAT DADEL s/o Sh. Rajesh Kumar they should appear before the undersigned on or before
09-05-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be recorded accordingly.

Issued today on 11th day of April, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sh. Chand Ram Kashyap, Executive Magistrate-cum-Naib-Tehsildar,
Shimla (R), District Shimla (H.P.)

Miss Simran d/o Smt. Kala Devi and Sh. Monu Bisht, Resident of Sarswati Niwas,
Devnagar Kasumpti, Shimla-9, District Shimla, H.P.

Versus

General Public .. Respondent.

Whereas, Miss Simran d/o Smt. Kala Devi and Sh. Monu Bisht, Resident of Sarswati
Niwas, Devnagar Kasumpti, Shimla-9, District Shimla, H.P. filed an application alongwith
affidavit in the court of undersigned under section 13(3) of the Birth & Death Registration Act,
1969 to enter date of birth of herself Miss Simran d/o Smt. Kala Devi and Sh. Monu Bisht,
Resident of Sarswati Niwas, Devnagar Kasumpti, Shimla-9, District Shimla, H.P. In the record of
Registrer, Birth and Death, Municipal Corporation, Shimla.

SL. Name of the family members Relation Date of Birth
No.

1. Simran Self 27-06-2009
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Hence, this proclamation is issued to the general public if they have any objection/claim
regarding date of birth of above named in the record of Municipal Corporation, Shimla may file
their claims/objections on or before one month of publication of this notice in Govt. Gazette, in this
court, failing which necessary orders will be passed.

Issued today on 16-04-2025 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate-cum-Naib-Tehsildar,
Shimla (R), District Shimla (H.P.).

In the Court of Sh. Vijay Wardhan, 1As, Sub-Divisional Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Sh. Lokeshwar Singh s/o Sh. Lokinder Singh, r/o Village Mehandli, P.O. Karasa, Tehsil
Rohru, District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Lokeshwar Singh s/o Sh. Lokinder Singh, r/o Village Mehandli, P.O. Karasa,
Tehsil Rohru, District Shimla (H.P.) has filed an application alongwith affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter the date of
birth of his daughter (Ezil Tegta 13-03-2013) in the record of Birth Register of Gram Panchayat
Ukli Mehandli, Block Rohru.

Now, therefore, objection are invited from the general public that if anyone has any
objection regarding to enter the date of birth of (Ezil Tegta 13-03-2013) they should appear before
the court of undersigned within 30 days from the publication of this notice, either personally or
through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 10th April, 2025.

Seal. Sd/-
(VIJAY WARDHAN, 1A5),

Sub-Divisional Magistrate,
Rohru, District Shimla (H.P.).
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In the Court of Executive Magistrate Chopal, Distt. Shimla, H.P.

Sh. Purshottam s/o Sh. Raghuvir Singh, r/o Vill. Dhanewari, Post Office Nakorapul,
Tehsil Chopal, Distt. Shimla, H.P.

Versus

General Public Tehsil Chopal
Application under sevion 13(3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Purshottam s/o Sh. Raghuvir Singh, r/o Vill. Dhanewari, Post Office
Nakorapul, Tehsil Chopal, Distt. Shimla, H.P. has preferred an application to undersigned for
registration of name of his/her son/Daughter namely Mr. Daivik whose date of birth (14-06-2020)
in the Gram Panchayat Khaddar, Tehsil Chopal, District Shimla, (H.P.).

Therefore by this proclamation, the General Public is hereby informed that any person
having any objection for entry as to date of birth mentioned above may submit his/her objection in
writing in the court or before 16-05-2025, failing which no objection will be entertained after
expiry of date and will be decided accordingly.

Given under my hand and the seal of court of this 10-04-2025.

Seal. Sd/-

Executive Magistrate,
Chopal, Distt. Shimla, H.P.
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In the Court of Sh. Rishabh Sharma, Assistant Collector Ist grade, Paonta Sahib,
District Sirmaur, Himachal Pradesh

In the matter of :

Satbir Sah s/o Sh. Shiv Nath, r/o H.No. 137/1, Ward No. 11, Rampur Ghat Road, Tehsil
Paonta Sahib, District Sirmaur, Himachal Pradesh. .. Applicant.

Versus
General Public .. Respondent.

Subject.—Application for updation of name of applicant from Satbir s/o Sh. Shiv Nath to Satbir Sah
s/o Sh. Shiv Nath.

Whereas, Satbir Sah s/o Sh. Shiv Nath, r/o H.No. 137/1, Ward No. 11, Rampur Ghat Road,
Tehsil Paonta Sahib, District Sirmaur, Himachal Pradesh has filed an application alongwith copy
of an affidavit in the court of the undersigned for updation of his name as Satbir Sah in place of
Satbir s/o Sh. Shiv Nath in his all relevant documents.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding updation of name of applicant as Satbir Sah in place of Satbir in his all
relevant documents then they should appear before the court of undersigned on or before 03-05-
2025, either personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there are no objections and
order shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 03-04-2025.

Seal. RISHABH SHARMA,
Tehsildar-cuam-Executive Magistrate,
Paonta Sahib, District Sirmaur (H.P.).

CORRECTION OF NAME

I, Ishita Dhiman d/o Sanjeev Dhiman, r/o Ward No. 3, P.O. Bandla Tea Estate, Sughar,
M.C. Palampur, Tehsil Palampur, District Kangra (H.P.) in my Scheduled caste Certificate my
name is wrongly mentioned as Ishita. Whereas my correct name is Ishita Dhiman and in my
Scheduled Caste Certificate my father's name is wrongly mentioned as Sanjeev Kumar. Whereas
my father's correct name is Sanjeev Dhiman.

ISHITA DHIMAN

d/o Sanjeev Dhiman,

r/o Ward No. 3, P.O. Bandla,

Tea Estate, Sughar, M.C. Palampur,
Tehsil Palampur, District Kangra (H.P.).
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CHANGE OF NAME

I, Manager s/o Late Sh. Khazana, r/o Village Kamlah, P.O. Kamlah Fort, Tehsil
Dharampur, District Mandi (H.P.) declare that I have changed my name from Manejar Singh to
Manager for all purposes in future. Please note.

MANAGER

s/o Late Sh. Khazana,

r/o Village Kamlah, P.O. Kamlah Fort,
Tehsil Dharampur, District Mandi (H.P.).

M gRadH
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